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NO & 

the  Registry 	 Ua te 	Order of the Tribunal 

1 13.9or-t 
".1 tor"i 	 Heard counsel for the parties& 

The application is admitted, Call for the 
vide 

records. Returnable by 4 weeks, C F 
L d 	 List on 17/10/01 for further order. 

R e  vu io 	 Member 	 Vice-Chairman 

j 	V!!~ 
I 

mb 

17 10 01 	On tthe prayer of Mr B*C.Pathako 

learned Addl-C-G-S-C four weeks time 

is allowed to file written statement. 

List on 28*11-01 for order. 

ajLC/ Op" 	
member 

P9 

1 26.1.1 .01 	List on 4.1 .02 to enable the respondwi 

ents to file written statement. 

Mem 	 Vice-Chairman 
ry 

mb 

AA 

C~l 



360. of 2001 

4*1 * 02 	Written statement'bas been 

filed# The case may now be listed for 

hearinge List on 7.*2*02 for hearing* 

The applicant may file rejoinder within 

two weeks* 

Member 	 Vice-Chairman 

lm 

7.2.02 	On the pray er o f 6 ri 	a rm a i, I ba rn ed 

down6bl tqp the applicant, th,e --  ca5n- is 

ad ou rned. to obtain neces's"ary instructions 

on the matter. 

tizs-/ s' 	 List on 3.3,2002 for hearing. 

L 
M emb er 	 V i ce-Chai rma n 

mb 

List, ~gain on 9.4.2002 for hearing 

and to enable the parties to obtain 

wce' sary, instruction - The applicant may ~
s 

in ,  the meantime file additional affidavit 

bringing intorecord some new dev6 1ppment 

Member 	 'Ace-lchairmad,. 
P9 

9.4*82 	List again -on '6,5.2002 to enable the 
applicant to obtain necessary i nstructions. 

Mom er 	 Vice-Chai rman 
mb 

Ole 	 6*5.02 	He ard '  counsel for the parties, Hearing 
CY( 	 concludedjudgment delivered in (bpen Court, 

kept in separate sheets. 

The application is dismissed in terms 
of the,.,,orderoNo order as to costse 

Member 	 Vice-Chairman 

P9 



CENTRAL ADMINISTRATIVE TRI3 TjJNAL 

GU ~TAHATI 3ELINCH. 

360 	 2001. 0. A /XX 8'~O. 	 of 

6-5 ~--2002- 
DATE ADF DECISION 

Nation Council for Training in Vocational APPLICA",'T(S) 
i'~adw Zsployeea -Assoc-iatiorr* - ---,  

sti B*K*Sharma t  U*K*Nair 	 I'l-IP: A P Pj I ( 'A 

VERSUS 

tnion of India & Ors. i ,  S 

Ski B.C.Pathak e  Addl.C,G * S*C 	 ADVCr-!-,T.L, 't ,"COR THE,  
P, E SP ON DEINTS - 

j[)N :  I~E- MR JUSTICE D-N -CHOWDHURY o  VICE CHAIRMAN 

TnE 1"ONJ'BLF MR K.K.SHARMA, ADKINISTRATnT MEMBER 

1 	~ , : ,-e - lher Reporters of local papers may be allo ~wed to see- 
h.c- judqment 

2 	-o be r (~ 47 -rred to the R1--porter or not ? 

the 	ir 	py 	tile, 3 	vh ~-~ t 1 -ie r 'Cheir Lordsl-iips w-i-slh to see 	a 	c C 	of 

judcamc--nt. ? 

j 4 1 	,ii-i e t. h e r the j udgment i;s 	be circulated to t ~ie other .  
3e nc he s ? 

judgment delivered by !-Ion'ble Vice.-Chairman 



I 
CENTRAL ADMINISTRATIVE TRIBUNAL& GUWAHATI BMH* 

original Application No. 360 of 2001. 

Date of order : This the 6th D&yo of May,2002. 

.Chairman* The. Hon Gble Mr JUstice D.N,chowdhury,, Vice 

ma s  Adainistrative member The Hon*ble mr K*K*Shar 

National Council for Training in 
Vocational Trade (NCTVT)#Trained 
Industrial Civilian Employees 
Aosociation. MEs Shillong, Meghalaya 
represented by Nurul Amin Barbhuyans 
genegal Secretary. 
Shri Ram Bahadur LiMb0O& Electrician 
skilled (sK) under Gradation Engineer s, 
MSS,, Shillongg. meghalayao 	 -Applicants, 

By Advocate Shri Be-KoSharmat U.K.Nair. 

Versus - 

Union of India# represented by the 
Secretary to the Government of India. 
ministry of Defences New Delhi-1. 

The Engineer in-echarges Army Head 
Quarters NOW Delhi. 
The Chief Engineers Head Quarter, 
Eastern Command *  Fort William* 

-21 Calcutta 
The Chief Engineer& Air Force# 
Elephant Falls Camp* Shillong. 
The Chief Engineer, Shillong Zone s  
SE palls, Shillong. 
The Commander Works Engineer (CWE) 
SE Falls, shillong. 

The Commander Works Engineers 	 Respondents. 
Air Force s, Guwahati, Assam. 

By Advocate Sri B.C*Pathak,Addl-C.G.S.C- 

0  R  D E R 

CHOWDHURY J-(Y-C ..I 

This is an application under Section 19 Of the 

Administrative Tribunals Apt 1985 praying for the 

following reliefs. 

i) To set aside and quash the impugned order dated 

U__~i 
4.9.2 000 and 24.12.98 directing the respndents to fix 

contd..2 
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c___—r 
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the pay of the applicants in the pay scale of Rs. 1100-2040/- 

and its subsequent revision with retrospective effect 

alongwith corresponding increase in the said pay scale* 

ii) to direct the respondents to pay the scale of 

Rs. 950-1500/- during their probation period and to give the 

benefit of said pay scale of Rs.950-1500/- from their date 

of entry to the cadre without prejudice to the prayer made 

above. 

III) to direct the respondents to remove stagnation 

of the cadre of the applicants and 

iv) to direct the respondents alternatively to grant 

the pay scale 6f Rs. 4000-6000/- taking Into consideration 

5th Central Pay Commission recommendation placing their 

cadre under other technicians. 

Their grievance pertains to granting of the pay 

scales* 74,4s 4Ekhe applicants cialm parity In ' pay scale with 

other Central Government employees holding identical posts. 

The applicants represent the interest of the Electrician s  

Wireman s  Carpenter, Plumber., Pitter o  Motor Mechanics, 

ey are Refrigerator mechanics upholster. meason etc. Th 

working under Skilled (SK) category. The applicants earlier 

moved this Tribunal by way of O-A-138/97 claiming for 

raising their pay scale to that of other 	 The' 

Tribunal by judgment and order dated 18.11.99 directed the 

respondents to dispose of the representations by a reasoned 

order* By its order dated 14.9-2000 the authority disposed 

of the representation. In its communicat .ion the authority 

informed that as per recommendation of the Third Pay 

Commission for proper classification and f#ment into 

appropriate pay scales in respect of industrial employees in 

Defence establishments *  an Expert Classification Committee 
I 

contd..3 
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under the Chairmanship of a retired High Court Judge was 

appointed by the Government to evaluate all industrial 

jobs *  with reference to the job title, educational quali-

fications, job skills, physical effort, mental effort s  

visual effort, responsibility for machine and equipment. 

responsibility for material working conditions etc,and -

had awarded $point scores$ for each and every job. on the 

basis of co-relation point range evolved on the basis of 

five ** pay scales of Third Pay Commission, industrial 

employees were given appropriate pay scales by the Govt. 

Subsequently an Anomalies Committee had also looked into 

certain anomalies arising out of WC fitment formula and 

removed them on the basis of unanimous recommendations 

of the committee which consisted of official side and staff 

side members of the Departmental Council (JCM) of Ministry 

of Defence. The tifth Pay Commission while reviewing the 

pay scales for industcial employees In Defence establishment 

has also taken into accunt that the existing fitment is on 

the basis of scientific evaluation of job contents done by 

ECC mentioned above. an  the basis of the ECC/Anomalies 

t  7  Committee recommendations Y_Z~-~rade has been upgraded from 

Semi-Skilled g to Skildd grade and also given higher 

grades. Apcording to the respondents there was no justifi-

cation for holding that the functions and responsibilities 

were similar to those a* where a higher pay scales was 

alleged to be existed. Assailing the aforesaid order the 

appl icant alleged discrim1nation and arbitrary refusal 

of their right to equality. It was contended that some 
persons 

of the&jqSURW*X belonging to the applicants cadre were 

given appointment in the scale of Rs. 330-480/- instead of 

RS-260-400/- and the same was subsequently modified to the 

contd. *4 
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~J 4 ~c scale of 260-400/-. They also emphasis?4that they are 

holder of ITI Certificate but they were getting less pay 

than that of the piAft ~aman and other equivalent post. it 

was stated and contended that persons performing lesser 
i 	I 	 I 

responsible duties are getting higher pay than that of 

the applicants and cited instances of some of the employees 

of Doordarshan Kendra and All India "adio etc. 

The respondents in its written statement contended 

that industrial employees in Defence estabishment were 
I 	 score 

fitted into appropriate pay scales an the basiaumbf4thO-~Point 
given 

""T the Expext Classification Committee from 16-10-81. It 

was.stated that as per recruitment rules in CPWD the Wireman, 

Armature winder *M etc. are in the scale of FS.950-1500/- 

and were promoted to the scale of Rs-1200-2040/- which was 

equivalent to HS Grade II in Defence establishment. The 

applicants z were initially appointed in the scale of Rs.800/- 

and placed in the scale of RS-950-1500/- on completion of 

two years service. 

We have heard Mr B.K.Sharma,, learned senior counsel 

assisted by Mr U.K.Nair for the applicants and Mr B.CPathak *  

learned AOdl-C.O.S.0 for the respondents. The matter basi-

cally relates to the fitment 66 the employees in the appro-

priate scale and equation of post and equation of pay. The 

equation of post and equation of pay are basically belongs 

to the administrative arearequiring expertise on such 

area. The Expert Committee evaluated the industrial jobs 

with reference to the nature of the job and other aspects. 

The pay scales are granted by the authority on the basis 

ofthe classification done by the Expert Committee. The 

principles of equal pay for equal work is applicable only 

among the similarly situated persons. on consideration of 

the materials on record we do not find any illegality 

contd. .5 



requiring interference with the order on judicial review. 

Mr B#K.Sharmao learned senior counsel In course of his 

argument contended that even . in  the same department the 

respondents provided higher pay scale to the persons 

similarly situated who were appointed later in point of 

tAme and referred to the a ppointment letter.dfitede3l*10.2001 

of one Md. Abdul Gafar Gain as Civilian Armourer in the 

scale of Rs. 4000-6000/-. In ka the absence of proper pleading, 

and without further clarification it will be difficult on 

our part to go inbo such question. 

The application is accordingly dismissed. The 

dismissal of the applicabion shall not preclude the appli-

cants to draw such anomally and the authority on enquiry 

if found that there is some ancmally it will set at right 

the discrimination, 

There shall, however r  be no order as to costs. 

1__'____V 
K.K.SHARMA 
	

D.N.CHOWDHURY 
ADMINISTRATM HEKBER 

	
VICE CHAIRMAN 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 
I GUWAHATI BENCH : - GUWAHATI 

9.  0- No..  :~ 6 0 /2001 

BETWEEN 

National Council for Tra ining 	in 
Vocational Trade -(NCTVT), I Trained 
Industrial 	Civilian 	Employees 
Association, MES v  Shillong, ~ Meghalya, 
represented by Nurul Amin Barbhuyayl 
General Secretary. 

Shri Ram Bahadur Limboo, Electrician 
Skilled 	ISK) 	under I Gradation 
Engineer, MES, Shillong, Meghalya, 

... Applicants.-  

- AND - 

1.  Is lon of India, represented by the 
retary to the Government of India, 

Ministry of Defence, New Delhi-1. 

2. The Engineer incharge, Army 	Head 
Quarter, New Delhi. 

3.. The Chief Engineer, Head Quarter, 
Eastern . Command, Fort William, 
Calcutta-21. 

The 	Chief Engineer, 	Air 	Force, 
Elephant Falls Camp, Shillong. 

The Chief Engineer, Shillong Zone, SE 
Falls y  Shillong. 

The Commander Works Engineer (CWE), 
SE Falls y  Shillong. 

The Commander Works Engineer (CWE), 
Air Force, Guwahati, Assam. 

Respondent s 

DETAILS OF THE APPLICATION. 

1. PARTICUQRS OF,ORDER  AGAINST  WHICH  THIS  APPLICATION 	 TC' 

MADE. 

2 
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This application is directed against -the order bearing 

~140. 90237/6134/EIC (Legal-D) dated 14.9.2000 by which the 

~.'espondents have disposed of the representation preferred by 

the Applicants pursuant to the judgment and order dated I 
18.11.99 passed in OA No. 138/97. 

LIMITATION 

That 	the 	Applicants declare 	that 	the 	instant 

.application has been filed within the limitation period 

~ rescribed under Section 21 of the Central Administration 

Tribunal Act, 19e5. 

JURISDICTION OF THE TRIBUNAL 

The Applicants further declare that the subject matter 

of the case is within the jurisdiction of the Administ ative 

Tribuna I 

-ACTS OF THE CASE 

4.1 That the Applicants are citizen of India and as such 

.they are entitled to all the rights and privileges as 

~_uaranteed Linder the Constitution of India and laws framed 

thereunder. 

4.2 That the Applicant No. I is a General  Secretary of NCTVT 

Trained Industrial Civilian Employees Association which is a 

egistered Union and have been registered under the Indian 

rade Union Act, 1926. The Applicant No. 2 is an effected 

party and a member of the said Union. The cause of action 

qaInd the relief sought for by the Applicants are common and 

h! ,,ence they pray before this Hon'ble Tribunal to allow them 

W 
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to join together in a single application invoking Rule 4 (5) 

(b) -_If the Central Administrative Tribunal (Procedure) 

Rules, 1987 to minimize the number of litigation as well as 

the cost of the application. 

1~ '4.3' 	That the Applicant No. I in the instant application 

~~ represents the interests of their members who are presently 

~ holding the cadre of Electrician, Wireman, Carpenter, 

IPlumber, Fitter, Motor Mechanic, Refrigerator Mechanic,_ 

Upholster, Meason, etc. Presently they are under skilled 

(SK:) category in the above disciplines/cadres. The members 

of the Union whose interests are being represented by the 

Applicant is reflected in Annexure-A list containing their 

names and cadres. 

4.4 That the grievances raised by the Applicants is in 

respect of their pay scale granted by the Respondents and 

also they claim parity in pay scale with other Central 

Government Employees holding identical posts. The Applicant 

No. I espousing the Cause of its member preferred 

representations the concerned authority but nothing came out 

from the Respondents and the said inaction lead them to 

prefer OA 138/1997 before this Hon'ble Tribunal. On hearing 

the parties the Hon'ble Tribunal directed the Respondents to 

dispose of the representation vide its judgment. and order 

dated 18.11.99. PUrsuant to the aforesaid judgment and order 

Applicants preferred representations and the Respondents by 

issuing the impugned order dated 14.9.2000 rejected their 

claim. Hence this application. 

4.5 	That most of the Applicants got 	their 	initial 
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ecruitment in the year 1986 to 1988 in the cadre of 

,ineman, Wireman, Switch Board attendant, etc. in the basic 

ay of Rs. E300/-. Simultaneously recruitments in other 

,adres have also been made by the Respondents fixing the 

asic pay as Rs. eoo/- and the Applicant No. I also 

epresents persons of those cadres. Their initial entry 

ualification was Diploma in ITI plus Matriculation. The 

ext higher grade is skilled grade (SK) and presently all 

he Applicants are belongs to the cadre of skilled grade 

3f::'). Their basic grievance is parity in pay scale with CPWD 

mployees belong being to SK 'grade who were getting -the 

=ksic Pay of Rs. J. -X2'00/--. 

A copy of one of appointment order issued in respect 

of the Applicant No. 2 dated 25.4.88 is annexed as 

AnneXUre-B. 

-.6 Tha.t the Applicants are presently holding the posts 

inder Group -C category (Skilled) (SK), and those posts are 

ike Draftsman and Stenographer of their own department. it 

s noteworthy to mention here that in their own department 

isparity errors after 3rd Central Pay Commission 

ecommendation along with the Draftsman (Group-D) 	and 

tenographer (Group-D). During 3rd Pay Commission 	the 

raftsman working under the Respondents had the pay scale 

f Rs. 260-430/- for grade III and in the other posts 

resently hol ding by the Applicants were in the pay scale of 

S. 260-400/-. In 1994 Government had decided to enhance 

he pay of Draftsman and their pay structure became (a) 330- 

GO Draftsman Grade III, (b) 425-700 Draftsman Grade--II 

I 
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nd (c) 550-750 Draftsman Grade-I, on the basis of the award 

y the Board of Arbitration. After 4th Pay Commission 

i I  ecommendation the aforesaid scale of pay of Draftsman got 

revised (a)' Draftsman Grade-III 1200-2040 (b) Draftsman 

Gra e 1400-2300 and (c) Draftsman Grade-I 1600-2660. 
1 

Lwever,  the said benefit of arbitration award was never 
T 
Ilixtended to the Applicants and their pay as on 3rd Pay 

u  ommission remained unchanged. After the recommendation of 

4th Pay Commission the unchanged pay scale of the Applicants 

Were revised to 950-1500 for Grade-III, 1200-1800 for Grade- 

I and 132072040 for Grade-I. 

4  .7 That the Applicants beg to state that in their cadre 

Aso there were anomalies between employees to employees. 

Qme of the incumbents belonging to Applicants cadre were 

given appointment in the scale of Rs. 
Gii~D 

 instead of 

260-400/- and same was subsequently modified to the scale of 

e n 	iis conner- ion 	men ione 	may ma 

ppointment given to Shri Wanderful Pharai, Vehicle Mechanic 

Motor Mechanic) in the pay scale of Rs. -330-480/- but 

subsequently same was modified to the scale of 260-400/-. 

A copy of the said appointment issued vide letter 

dated 11.7.83 in modification of earlier appointment 

order is annexed as Annexure  C. 

.8 That the Applicants beg to state that "the aforesaid 

bcale of 230-400/- was given to said Shri Pharai was  correct 

bu the Respondents subsequently modified the same without 

any basis. In fact Applicants are also entitled to the said 

..le which were denied to them. The present Applicants 
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are entit 
I led to the Pay scale prescribed for the Draftsman 

of 
their own department and to the other technicians working 

in other departments. The duties and responsibilities are 

much higher than that of those of other technicians of ot '  her 

departments in comparison to the present 
Applicants. Thus 

ihere is violation of principle of equal pay for equal work. 

It is pertinent to mention here that the case of Switch 

Board Attendant under the Respondents now re-designa 
. 

ted as 

Electrician in whose iase similar relief was granted to 

them. In their cases also theinitial Pay scale was 
950-- 

1500/- 	
state way after joining the posts --by 	them. 

Corrigendum was issued reducing the pay scale to Rs. 800--_ 
1150/-. 

Situated thus they approached the Hon'ble Tribunal 

by way Of filing OA before this Hon'ble Tribunal and this 

'Tribunal held the aforesaid downgradation as illegal and 

!finally they continued to get the pay scale of p s . 950- 
0500/-. . Thus  C-in the same score alone p  the Applicants are 
! ~ also entitled to similar relief. The Respondents 

of their 

ijught to have revised the pay of the Applicants taking into 

fonsiderat 
. ion the case of the Switch Board Attendants. 

That the Applicants beg to state that unlike the 

14adres Applicants at 	
other 

the time of their initial 
appointments 

uldsed to get the pay scale of Rs. 80M.115M 
during their 

probationary 	perinA 
I 	

, 

L 	
W 	I years and at the time 	of 

C F-
Infirmation the said pay scale was enhanced to the actual I 

Pay scale of Rs. 950-1500/-. It is stated that unde 
I 

 r no 
Circumstances the Respondents could deny 

the Applicants 
tneir actual Pay during probationary period. 

'I 

4! 10 That the Applicants are holders of ITI - certificate with 

US! 
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Matriculation like the Draftsman but having similar entry 

qualification but they are getting less pay than that of 

Draftsman. In all the posts presently holding by the 

Applicants requires ITI certificates and as such their 

qualification at the time of initial appointment were 

exactly the same to Draftsman working under the Respondents 

and hence they are entitled to same pay scale. On the other 

hand a simple Driver he could acquire a driving license 

gets the pay scale higher than that of the Applicants. This 

is in violation of Article 14 of the Constitution of India. 

14.11 That the Applicants beg to state that in the other 

departments incumbents holding the same post in the same 

cadre performing lesser responsible duty are getting higher 

pay than that of the Applicants. Mention may be made out 

some of the departments i.e. (a) In Doordarshan Kendra a 

Tailor who is equivalent to Upholster get higher scale of 

Rs. 1200-1800/-. The ITI course meant for both the cadres 

are similar including the qualification and the entry 

qualification for both the cadres are same in both the 

departments. (b) in All India Radio, the Technician which is 

inclusive of all the categories to which the present 

Applicants belongs to, gets the higher pay scale of Rs. 

1200-2040/- whereas their entry qualifications are same. 

Copies of appointment orders as example are annexed as 

AnnexureQ. 

4.12 That the Applicants beg to state that a Stenographers 

Group-D and Draftsman working under the Respondents are 

drawing higher pay than that of the Applicants even after 

I 
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performing lesser responsible and lesser risking duties 

which is violative of constitutional mandates. Hence 

appropriate directions is required to be issued to the. 

Respondents revising their pay. 

4.13 That the Applicants beg to state that as per 4th Pay 

Commission recommendation the incumbents in the pay scale of 

Rs. 260-430, 260-400, and other analogous pay scale were 

placed in common pay scale after its recommendation. In the 

said terms of recommendation itself the cases of the 

Applicants are required to be considered for higher pay 

scale taking into consideration the pay scale of 

Stenographers and Draftsman working under the Respondents. 

4.14 	That 	the Applicants being 	aggrieved 	preferred 

representation 	dated 36-10.96, 21-11.96 band 	17.12.96 t&O* 

praying for redressel of - their grievances but same yielded 

that no result in positive. 

Copies of the said representations are annexed as 

8nrnexure ~E F and  L3.respectively. L_,L.,, u r 

4.15 	That the Respondents in response to the aforesaid 

representations intimated the Applicants vide their letter 

dated 2.1.97 regarding the fact of forwarding the aforesaid 

repqesentations. It was further intimated by the aforesaid 

letter dated 2.1.97 that the final decision will be taken 

by the Respondent No. 2 and same will be intimated in due 

nourse of time. 

I 	 A copy of the letter dated 2.1.97 is annexed as 
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i 	AnnexUre-H. 

4.16 That even after lapse of several months when nothing 

came out from the Respondents regarding the final decision 

of the matter the Applicants preferred OA 138/97. During the 

pendency of the aforesaid OA the Respondents issued an order 

I dated 24.12.9B by which the claim of the Applicants have 

been rejected. To that effect the Applicants preferred a 

Miscellaneous Application praying for amendment of the said 

OA 138/97 and amendment was allowed. The Respondents 

preferred their written statement. 

A copy of the letter dated 24.12.98 is annexed as 

Annexure- I. 

4.17 That in the said impugned communication dated 24.12.98 

the Respondents raised the contentions regarding entry 

:hqualification and comparison has been made with the 

~Vmployees of CPWD. It is pertinent to mention here that in 

CPWD employees belong to the category if Lineman, Wireman, 

ietc., there is no prescribed entry qualification both 

educational and technical. However, in the same ca 
. 
tegories 

i'under the Respondents the entry qualification is ITI with 

~
educational qualification from the cadre of Lineman, Wireman 

!the next promotion is semiskilled and thereafter Skilled 

XSK) the cadre which the Applicants are belong to. Thus the 

i 
~comparison made in the impugned order is not sustainable 
1 

rom the cadre of semiskilled Applicants are promoted to 

'Skilled category thus it is incorrect to say that the 

11- ategory of Lineman, Wireman of CPWD are similar to 
1~ 	 Skilled 

ategory under the Respondents. Even in the cadre of 
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Lineman, Wireman of Applicants cadre are more qualified than 

that of the employees working in the cadre of Lineman, 

WireMan even in Skilled cadre of CPWD. 

4.18 That the aforesaid OA was disposed of by the Hon'ble 

Tribunal vide its judgment and order dated 18.11.99 

directing the Respondents to dispose of the representation 

preferred by the Applicants. The Applicants accordingly 

preferred representations to the concerned authority praying 

for redressel of their grievances pursuant to the aforesaid 

judgment and order dated 18.11.99. 

A copy of the judgment and order dated 18.11.99 is 

annexed as anqexure-J. 

4.19 That the Respondents thereafter issued the impugned 

order dated 14.9.2000 by which the claim has been finally 

J 	rejected. 

A copy of the aforesaid impugned order dated 14.9.2000 

is annexed as Annexure-K. 

4.20 That in the impugned order dated 14.9.2000 	the 

Respondents has pointed out the basis on which the pay is to 

be fixed. Amongst those conditions reference has been made 

of industrial job with reference to job title and the method 

of evolution of pay on the basis of educational 

qualification, jobs skilled, physical effort, mental effort, 

visual effort, responsibility for machine and equipmentp 

responsibility for material, working conditions etc. It is 

stated that taking into consideration of those 

aforementioned conditions the service of the Applicants 
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aAnot be 	treated as an low profile one. The incumbents 

o king in the cadre of Lineman, Wireman, Semiskilled and 

di ~ lled under CPWD used to work under 220 Volt. In their 

M_=e they are allotted with indoor works only and they have 

of no power house maintenance duty, and they used to 

e leive power from State Electricity Board which is 

pproximately 220 Volt. On the other hand Applicants used 

0 K"works under 11 Kilo Volt. over Head Line including 

ia ntenance of thety own power house and other maintenance 

olk. From the above it is clear that the Applicants are 

iei 

. 

forming more risky and more responsible duty than that of 

hp incumbents working in CPWD. 

.11 That the Applicants beg to state that similarly 

i Lated employees working under MES approached the Hon'ble 
; I  

r  "bunal praying for parity for pay scale and that was 

!lowed by this Hon'ble Tribunal. The present Applicants are 

Iso 
. 

praying for similar type of relief from this Hon'ble 

J ribunal. Again, the employees of All India Radio and 

o1rdarshan Kendra preferred OA before the Hon'ble Principal 

e6ch and got their relief. 

The Applicants inspite of their best efforts could not 

ollect the copy of the judgment mentioned above and hence 

A  
: y 

pray before this Hon'ble Tribunal for a direction to 

hW Respondents to produce the same at the time of hearing 

f1this case. 

4A2 That the Applicants beg to state that even after 

re i ~ ommendation of the 5th - Central pay Commission 	the 

Ossification made 	in respect of the Applicants cadre 
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puffered irreparable loss, In the 5th Central Pay Commission 

"ecommendation the classification made under the head of 

other technicians the cadre of the Applicants can very well 

be fit in and they can be granted with the pay scale of Rs. 

i000-6000/ - - But the Respondents have failed to take into 

5onsideration that aspect of the matter and resulted 

tremendous financial hardships to the present Applicants. 

A copy of the extract of 5th Central Pay Commission 

recommendation is annexed as Annexure- 

4-1 .23 That the Applicants beg to state that in all respect 

lGhe Respondents are depriving them from their legitimate 

Alaim of higher pay whereas persons similarly situated like 7 

them even performing lesser risking and lesser responsible 

job are getting more pay. Hence this application praying for 

n appropriate direction to the Respondents to fix the pay 

6f the Applicant at a higher rate as has been granted to the 

Other similarly placed employees working in CPWD and/or 

other departments. 

5. GROUNDS 'I H LEGAL PROP OVIS  NIS _R 

5141 For that the action/inaction on ohm nmns mf sk- 
1 . 

"Jespondents are illegal, arbitrary and violative of the 

Article 14 of the Constitution of India and hence same is 

,,!able to be set aside and quashed. 

5 h,"2 For that the impugned order dated 14.9.2000 is perse 
11 1 

i 4legal and arbitrary and same is also factually not correct 

a hd hence the same is liable to be set aside and quashed. 
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5.3 For that the action on the part of the Respondents in 

ma,king the evaluation is illegal as same depicts total non- -  

application of mind by them and hence same is liable to be 

set aside and quashed. 

5.4 For that the comparison made by the Respondents by 

issuing the impugned order dated 14.9.2000 is illegal and 

baseless. The Applicants who are performing the duties of 

higher responsibility and risk cannot be paid a lower pay 

scale than that of an employee performing comparatively 

lower responsibility and lower risky duty. This action on 

the part of the Respondents are violative of Article 14 of 

the Constitution of India. The Applicants if not granted 

higher pay than that of those employees, atleast they are 

entitled to equal pay. 

5.5 For that in any view of the matter the action/inaction 

on the part of the Respondents is not sustainable in the eye 

of law and liable to be set aside and quashed. 

The 	Applicant craves leave of this 	Hon'ble 

Tribunal to advance more grounds both legal as well as 

factual at the time of hearing of this case. 

6. DETAILS  OF THE REMEDI rS EXHAUSTED. 

That the Applicant declares that they have exhausted 

all the possible departmental remedies towards the redressel 

of the grievances in regard to which the present application 

has been made and presently they have got no other 

alternative than approached this Hon'ble Tribunal. 

I 
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71 YATIER  PENDINq  WITH ANY OTHER  COQURTS 

That the applicants declares that the matter regarding 

0 is application is not pending in any other Court of Law 

ol~ any other authority or any other branch of the Hon'ble 

TAibunal. 

SJ
REL&F SOUGHT-

I - 
Under -the facts and circumstances stand above the 

Alplicant prays that the instant application be admitted, 

	

4 	 on the records be call for and upon hearing the parties 

cause or causes that may be shown and on perusal of records 

bj pleased to grant the following reliefs, 

el 
'VI ETo set aside and quash the impugned order dated 

9.2000 and 24.12.98 directing the Respondents to fix the 

MS 
i 
 y of the Applicants in the pay scale of Rs. 1200-2040/ -  

	

a 	its subsequent revision with retrospective 	effect 

aVongwith corresponding increase in the said pay scale. 

812 To direct the Respondents to pay the scale of Rs. 950--- 

1500/- during their probation period and to give the benefit 

0 said pay scale of Rs. 950-1500/- from their date of entry 

tI_- the cadre without prejudice to the prayer made above. 

W 3 To direct the Respondents to remove stagnation of the 

cidre of-the Applicants. 

B. 4 To direct the Respondents alternatively to grant the pay 

shle of Rs. -4000-6000/ -  taking into consideration 5th 

C intral Pay Commission Recommendation placing their cadre e 

unde-r other technicians. 

AS Cost of the application. 
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8.6 Any other relief/reliefs to which the present Applicant 

are entitled to under the facts and circumstances of the 

case and as may be deemed fit and proper by the Hon'ble 

Tribunal. 

9.INTERIM ORDER PRAYED FOR: 

In view of the facts and circumstances stated above 

Applicants do not pray for any interim order at this stage. 

10. THE  .'L 	r'L' 	 I" ADVOCATEI _jg~A 	A IS FILED THROUGH . I A __._ 

11. PARTICULARS OF THE POSTAL ORDER : 

Q ) I . P. 0. No. 	61 ~~q ~ !3 ?~ Ok 
Date-. jj 	2"1 

payable At Guwahati 

12. LIST OF ENCLOSURES 

I 



VERIFICATION 

I'$ 	Shri Nurul Amin 	Barbhuyan, 	General 

Secretary, N witional Council for Training in Vocational Trade 

(NCTVT), Trained Industrial Civilian Employees Association, 

MES, Shillong, Meghalya, aged about 36 years, resident of 

Shillong, Meghal aya, do-here by solemnly affirm and state 

that the statement made in this application from paragraph 
_S tb AZ 
are true to my knowledge and those 

made in paragraphs Ujq  -41 ~  tkUATI Q_"Lar -e  matters 

record's of records informations derived therefrom which I 

believe to be true and the rest are my humble Submission 

before this Hon'ble Tribunal. 

And I sign this verification on, /'~ _I_r.h day of J1*y 

200 1 . 

Signature. 

0CVVA"  trained IndusXt3 -  
CM11an EmP10Vee:; AssoClar3C ;  

MES 
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ANNEAK-4  E 
Trained Industrial Ovilido Impiouces' Association ASP 

C/o - GARRISON ENGINEER 
8 U I XA 1.0 N 0 

Rogd No.-93 

R e f N o. 	 JZ'10 9/'o 1 /-'F I N 	
I
D ate 

To - 
The chief Lngineer 
bilillong Zone 

SE f al I. s.- 

156 ar. s i, f 

Sub-. - Grieviance- Of Pa 
varioU.s lndu-,tria 

-and Allowandes In Respect of 
F_T~ rp imi-irar FLIF NL: TV T I F 	c a ~(4 

I h ,,.:)ve the honour- to I a ~ 

! 
the following few lines for - your kind consider- ation and sYa1PatI)ct_'c action from your end. 

1 . .. 	That sir, the NCTVT(ITI) cadre conirrising E/M and B/R ser- 
vices under CIJEShillong Zone were appointed in Group Ic' post during 
1987 and 1988 in various capacity. 
2. 	that sir, thc NCTVT(ITI) cadre were'  placed in probationary 
period for two years as rer arpointment terms and condition for all 
but these cadre comprising Eftl. 0-nd B/R services were pl'aced in semi 
skil] -_1,--1to(1L1ry 	 provided by Natio- nol co'U'ncil for vocational training Institu"' te, causing a financial hamperu ~d on pay and all:owances to till date.. 
3'. 	 Again sir, I would like to draw your attention towards the dur-

ation of probationary period for SilllilOr SitLlOtUd Crouplcl post 
like driver motor transport and lower division clerk of the depart-
ment 3,does not be effect on their pay and allowances while in prob-
ationary period. Side by side there is no such discriminatory atti-
tude on: the pay and allowances for poly technical cadre on their durat ion Of Probationary period while in appointment. 

Sir,. in continuation of my above submission I further li-
ke to draw your kii!d attention on the terms anc. 1  r~ nndition of appoi-ntment of draftsm,?-). cadre in the departninnt 

, the draftsman cadru 
are also of (ITI) institute having certificate of two years course 
but the.departinent have not iorinrr the respective certificate holdi-
ng by the, cadre and appreciate-  the scale of F~ .1 20 0­30-1380-C!3-30-1560 
-EB- 11 0-1600-EB-40-2040 according to their certificate. 

5 	 That sir, the members of this Association recruited in 
t~e year 1967 and 1986 are all matriculate with two ye - ar -s and' one ye ar, 

' 
certificate in respective trade. A simple Matriculate ,  joining 

the service as lower division clerk or equivalent are always placed-
in group Ic' scale, so also the draftsman cadre having similar qua-
lification like the aforesaid member of Associotion is matriculation 
with two' years certificate from ITI are invariably given the scalp. 
of Rz-.1200-2040, whereas the mpmbers of this As50-ciation were given 
the sca),O of R4. 00n-15-1010-1,0_11so, for fir ~ --t two ynars, ondi in 
htghly discrimin.'Aury an(I og,,.)inrt thr provi5ion of Articic 1 11,16 and 

of' India. 41 of the consti 

6. 	 11nd sir, In view of that matter the inrmbnrs of thp Assoc- 
iati'o,r,l boars, thi ~, rightfUl grirvances " I 	 all through their service 
period till' date and n(;eds -to be attened and mitigated wilthout ,  any 
further de'lay. 

contd. - ....6 V_ 

100  



/7 lt ~ 	t I le 	!'o r o earnestly requested that your honour would kin- 
.1' o k Into this matter urgr--, ntly and placed the (ITI).two years 

cc, r ti 
; 

fica -l-r -  holder inthe' 3calp, of M.1200-2040 11  'Ind in-  tho scalp 
of' 	 Cor on(,  year cer-tificate. hold.cr  with effcct from 
thr d';atc of thoir oppainment so that they may not be. deprived 
of tl ,iOir legitimate claim and aspiration in the service carrer. 

-A-very r,)rly attention of your honour in the. afforesaid 
repres,entatIon is highly solicited. 

Thanking you and with regards. 

To u r -s f ai thf ul 1 y 

(Nurul Amin Borbhuipan) 

General Secretary. 
Copy ~to: 

C - I N-C '(50 r an c I i 
Ar.my Headquarters New Delhi 

Unt)er Secretary -to Govt of India 
min of Def Ncw Delhi 

Chief Encineer 1-19 Eastern Command 
Fo'rt william cal-21 

Chief Engineer Air force 
11 ~iephant Falls camps Shillong 

S. CW'E SEFalls Shillong 

6. CWE Air Force Guwahati 
AS'S Elm 

For information and 
necessary action 
pl e ase . 



ANNVxURE- IF. 
1 ,  Trained 	Industridl 	(iyilid[) 	Imploves" AssoCidti011 

11k'V 	I X I JLA X~ 

C/o - GARRISON ENGINEER 
E3 k1 I)EjY-,O N O F' 

Rood No.-93 - 	--------------------------- 

(C 	0 	Ij 	Y 
lef N o..--qQ- DlkDLI F-1 	0 1 	F I N N  v  96 D ate2~ 0  

To 

The Chief Engineer 
Shillong 'one 
Spread Eagle Fall s  
Shillong 

Subjr?ct 	PME NMME NT 	ON 	Co ~ ' TCV API".ES 	OF Rftry, 	p Ay , 	& 
-SI 

" 	('T  

AILO E 	

01~ 
T V  

Jj ~ [ 	U  Z tj rI  tj  r_ 	

-All"ER r - rc I  w- 	R  
ONC, 	~IND 	UNDIER 

Dear Sir, 

 
01 	Nov 

Rererencn 	
A~ Soriation 	lctter 	of 	e vc(.1  '96 	a 	dresscil 	to 

numbc,.r 	Hated 
others. 

your 	goodself 	and copy endorsed 	to 

 
read 

Para 7 	Of 	the 	above 	quoted l e tter 	may 'as 	unde r 	: - kindly 	be 	amended 	to 

It 	 Zearnestly 
It is thc2rofore 	

r 
eque ~;ted 	that your honour woulci kindly lo o l, into the matter urgently and place the 

(ITI) Certificate holders in tCie scale of 1200-30- 1380-EB-30-1560-40-CO-40-2040 witi j  effect from the 
date of their appointment so that they (nay not be 
deprived of 
in the serv" their legitimate claim and aspiration 

1ce career". 

Inconvenience caused is highly regret -Led Please. 

Thanking you, 

Yours faithfull y , 

(NURUL M T,  BORBHUIY AN) COPY to 
GE Ni'[! AL SECRE T M Y 

1 - 	E - In - ,C I s Or anc h 
Ar my I I0 Eld qu @r te rs 	 For simil ar 
New Dell-li 	 P-ction please. 

2. 	U der Sccretar y  to 	 Inconvenience 
n 	 tl -.(,  G o vt of India 	c aused is 3. n o f DP f I  No- w i)p I Ili 	

hinhly ragrett-rd. 
Lhief* Ln(jiwej ,  IIIJ LaoLoir, ~_uimnasid Fort L)ilfiamj Calcutta - 21 

Chipf Engineer Air Force 
El ,epllunt"F all r, Camp o  I'llillong 

5 CI,Jr_ SE Fall s , Shillong 
6. 	D:!11__ /Ur Force, Cuujahati 

- rar- 

016 
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Tfained Industrial (iVilidn Implouces' Association ,  (AW 

I 	I& 'V 17k 
C/o GARRISON ENGINEER 

J 	 SHXY_,Y,0N 0 2 
Regd No.-93 

9c  96. N o...Nq.TVT-,  ~)LMG/01/FIN 	 D ate 

Tro 

	

	 1P 

The ,  Chief Engineer 
Shillong Zone 
Spread Eagle Falls, camps 
Shillong-11. 

Sub t ­  GRIEVANCESgDISCREPANr-Y'  IN PAY AND ALLOWANC-ES 
OF NCTVM-. (ITI) CADRES ON- DER LUF_ SHLEW AN 

Dear. air s  
. Uur reterence letter No - NCTVT(A)/I3G/01/FIN" Dated 31 st 

oct' 96 t  mentioned*as 01 Nov' 96, in our amendment letter of even 
No,, dt-21st Nov' 96. 

It is regretted that we have not even received' the interim 
reply of our letter mentioned above for morethan one mortth have 
al ap sod. 	 41 

That air, you are aware that an (1TI) is an purely 
re cogni sed Cove rn men t In sti tute man age d by . Min i stry o f 1 abour , 
government of India the person who po6sagsed the cartifi"to 
such so Draughtsm8n~Stanogrsphar in the Department were:given .  
the privilege of pay scale of Rs 260-430 t "by the third pay 
commission and in Vi ,3 mean time another privilege was given to 
these cadres in knths year 1982, and they have been merged inthe 
pay scale of Rs 330-560,1  subsequently in the fourth pay commission 
they were k,~ given the scale of Rs 1200-2040 0  for Gd-III, Ra 1400-2300 y  

-1 vida Government-of India, for Gd :  If and R6 1600-2660, for Gd 
exitc Ministry of finance letter No itl*~x 13(1, )-IC/91, on the - basis of 
the award of board of arbitration. 

That air s  whereas the isolated:NCTVT (ITI) cadre which is 
presently; serving in the department are ]kxz lKa also belongs to the 
same NGTV T (ITI) certificate holders as Draughtsmon/ ~ tanogrqpher, 
cadres and' so this Association request your goodself to place the 
isolated NCTVT(ITI) in the scale ofR5 1200-2040, for Gd-III, . 
Rs 1400-2300.1 for Gd-11 and' Rs 1600-2660, for Gd-I, and denial of 
this legitimate claim.of the'members of this Association is contrary 
to the Art 14,1119nd 41 of the Indian constitution. 

Sir p in continuation of above submission this Association 
bring your kind notice that aince 1947, to '1966, the Government had 
announced one to fourth pay commission and now the 5th one also 
likely to announce shortly. But air s  in all these pay c'ommiasion 
Government/departmant had never thought the plight to certifiegs 
holder, instead they had given more privilege to the Diploma holder 
and to non certificate holder from tibme to time, and no cognisanco 
was given to certificate holder issued by the lnstlituto for 
NCTVT (ITI) cadres. It is however given the privileged only to the 
Draughtsm! en/Stenogra;-1hsr cadres. 

 , Sir t  furthjr the Association like to bring your kirvdnotice 
an the following focts of dioparity and discrimination from the 3rd 
pay commis*ion appointees and post 4th-pay commission 6f these 
NGTVT (ITI) cadres. 

(1) During 3rd pay commission the cadre was given the scale of 
Rs 260-400, and Rs 260-430 p  to Draughtsmen/sten-ographo .r. 

(11) The appointees after 4th pay commission were given the 
a. cals of Rs 800-1150, in the name of probationery period firr 
two yearel which is par to Rs 2109 of 3rd pay commission. 

~, mn. + ri. . - _ - .. _. ­  - - - ~ ? / - 
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this Association domands 7. 	Sir, by this represent tion 
) certificate holders for the x-i isolaterd cadres of NCTVT ITI 

0a given their leg.-'~ timato mkx, priviloga from the data of opprointmEV-Pt 
of ovory employotss. 

B. 	Hbpe,, your goddsold will definitely go in detail to find 
out the di8p~ arity and solve Icng awaited pooblemis. 
9. 	Thanking you and with regards. 

Yours faithfull 

NURUL AMBRIMIX BORBHUIYR) C; 
eneral Sedratary,,, 

copy .  to I - 

1* E - In -C-1-  o Branch 
Army Head Quarters. 
Now.-Delhi. 

2* Under secretary to Govt of India 	For information and 
MOD p Ne w "Dal hi. necessary ac .ti.on please. 
Chief Engineer. HO'Eastarn Command. 
Fort Uill im C r4 l-21". 
CLhief Engine or AIF 

Zu,r a faithfull 

Elephant ~ Fall3 camp" 
Shillong-.9 ~ 

S~ Falls caFRP) 
Shillong-J-1. 

6'.GME P  A/F ~Santipur, 
Guwahati. 

AA 
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cl~31101"ql ~Ocretzqry 

VNCTVT Irained Industrial civili ca 
III-,M l *)l (jy' e-9  AssOciation 
M e g h Ol ny 0, 
C/O OL Shillong 	793002 

C) '~' J m 1 9 7 

C C,~ PF UN 

Si r 

Raference your letter No 
NI CTVT( A)INGIO 17 De c 96 ~ ' ' 	 11FIN-,  (inted 

COPY Uf youj ~ lett  
0 NO N CTVT(A)/MG/01/Fll\' dnt,d 31 1-ct 96 hos, bc(!n. f Orworded to R-ill-cl s P1,  AIN vido Cal duttP lctter,No I 	 I I Q CE I'll C 

11 Dec 96. 	 31,5-T-/rl/2771/Engj,s/ElC(2) dptc)d 

 it lsith(--. refore infurmed th cpt on the subj ~,ct mnttOl' will be 	the finol decision 
intilliked to yc),.,,, O r rj  c'c C" 

' 

P t f -rO [,'J the highel. bu th ul,i ti(_. s. 	 c(l Oil 

Yuu rs f pi til f U , ly  

Cl 
AY Doley 

I

ON 	
R1 1,  Chief 

Aftested 

,~dvocate. 

M 
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Uarrition lit,  inlor (lar ibraw), Tole S'2442W) 
uophallt F1 .  lit 04 p 
Doaleyr I Tost 

Aw~ B/ ~V 11 (10"V0410 .......... 

Oo Vr 0 	 Bratjb~ , ixmy fl~ letter Bo'q1026/9G1V,' 
d 24 'Doc 06 iacolvod under QG 

1046/466/41A datod 22 P-3b 99 is' Xwd herawith., for youl- iialo 
Qvd Anklum further aotiou. 

(Aal Yuma r 
14 AL 

Sbil long 	 A (Bits). 

H - A  itx_k~ f  U2 	 _TJ 
0 Ully 0 .4  S­~!A­c 	13AAM; 

41 	 as)  TO 
fieforeace yvar letter No 132501/29-A/Blet' 	 4, a 

ana'10tter 14) 1~2501/Lep/%41B ~ S) -  t 20-1. IiA 	 11-E-08 

lu-thoir ropreoQntation tho individu6as have roquestod U-' 
Craut,~Qy soale of [a 330-480 for 'gloat 0;4 oil tho E:rouud 
that" UeWk) thapay- -azare—of 	 The. Oase' 

. ,was nterred bT - thi 9 R4 to the Mixi of wro .. The Yan, haz Uot 
cwreod to grazict.. thq hi&hor pay scale 46 Uaot(S& ~ Ou  -bee ' co. in* UJ~Q_Alct 'are promoted .9rom wiromap,". ,  

-UnomauArmaturo winder'which are equiv,alent,* ,  gradow ag Laoot 
iu ,4110. . Further in QPWD"J5~ of postof Uect post aro fillad 
up -by promotion -whea In IM lo(Yi ard fiUoLlup Dy , .proiot~pn. 
bezidec this-the bowafit'al tbreo grai de s'ructure -  ua,- promotion- 

aster Craf tom" .  13 also i~ al 'aveuue W the post of 	 1~ablo 
lu "a. 

30 	In viov of above the roquiust of tho applicantwis not, 
agreed too 

. 40 	lou aro r(j. queatod to, I-afo tho appliacwt &ocvcd1nr,1y.. 

Sd/. x x -x x 
OW Chettri). 
JAO 

A' ;.or 'U-rixi-5 

ol 

00 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI  BENCH 

Original Application No.138 of 1997 

Date of decision: This the 18th day of November 1999 

The , Hon'ble Mr Justice D.N. Baruah, Vice-Chairman 

The flon'ble Mr G.L. Sanglyine, Administrative Member 

I. National.Council for Training in 
'Vocational Trade (NCTVT) , 
Trained Industrial Civilian Employees 
Association, MES, Shillong, Meghalaya, 
represented by Nurul Amin Barbhuyan, 
General Secretary, NCTVT Trained Industrial 
Employees Association, MES, Shillong.. 
2. Shri Ram Bahadur Limbu, 

Electrician (Skilled) under the 
Garrison Engineer, MES, Shillong. 	 ..... Applicants 

By Advocates Mr B.K. Sharma and Mr S. Sarma. 	. 

-  versus -  

 The Union of India, represented by the 
Secretary, Ministry of Defence, 
New Delhi. 

 The Engineer-in-Charge, Army HQs, 
New Delhi. 

3  The Chief Engineer, 	Head Quarter r  
Eastern Command, Calcutta. 

 The Chief Engineer, Air Force, 
Shillong. 

 The Chief Engineer, 	Shillong Zone, 
Shillong. 

 C.W.E., 	S.E. 	Falls, 
Shillong. 

 C.W.E., 	Air Force, 
Guwahati, 	Assam. 	 ..... Respondents 

~ Izrq4 	BY Advocate Mr B.S. 	Basumatary, 	Addl. 	C.G.S.C. 

,A~ 

0  R  D E  R 

UAB.J. 	(V.C.) 

The applicant is an Association registered under the 

provisions of the Trade Union Act. The applicant has 

approached this Tribunal seeking direction to the 

respondents to give pay equal to that of similarly situated 

N, 
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employees of other departments, like C.P.W.D., A.I.R. and 

Doordarshan. According to the applicant, the employees of 

Military Engineering Service (MES for short) are similarly 

situated with that of those employees. 

2. 	The applicant has-taken up the cause of various 

,categories of employees of the MES, namely, Electrician, 

Wireman, Carpenter, Plumber, Fitter, Motor Mechanic, etc. 

All these employees are categorised as semiskilled, skilled 

and highly skilled Grade I and Grade II. According to the 

applicant, the nature"' of work, qualification and 

responsibilities of the employees of the MES are not less 

than that of their counterparts in the other departments, 

namely C.P.W.D., A.I.R. and Doordarshan. As they are 

equally situated they are entitled to equal pa 
. 
y with that 

of the employees of the other departments. The * appli cant, 

taking up the cause of the semiskilled, skilled and highly ... ....... 
~07 - - 
A 	 skilled categories of employees of -the MES submitted 

v a r 1 o u s representations, Annexures 5, 6 and 7 dated 

1 ;""~~ 1.10.1996, 21.11.1996 and 1.12.1996 respectively, about 

their grievahces for not giving pay equal to that of the 

employees of other departments. But the representations 

were not disposed of for more than six months. Situated 

thus, the applicant has filed this present application. 

The application was admitted by this Tribunal on 

24.6.1997. Before filing of the application, however, the 

respondents intimated the applicant that the matter was 

unaer consideration by the higher authority. 

In 	due 	course the respondents have entered 

appearance and filed written statement. 

During the pendency of the present application, by 

Annexure 9 order dated 6.3.1999, i.e. long after the 

10.;4 	 admission ...... 
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admission of the application, the respondents disposed of 

the representations by conveying the order of the E-in-C's 
Branch, Arm 

Headquarter dated 24.12.1998. We wonder how 

the respondents could dispose of the representations in 

view of the provisions contained in Section 
19 (4) of the 

Administrative Tribunals Act, 1985. In our opinion Annexure 
9 order 6.3.1999, 

in the eye of law, is non est. Therefore, 
it can be .  said that no representation was disposed of. In 

-~ny case, the letter dated 24 . 12 . 19 98 by which the 
representations were said to be disposed 

of relates only to 

Electrician (skilled) and not in respect of others. 

6. 	
In the reprsentations, the applicant has taken up 

the cause of the various categories 
of workers./employee s  as 

mentioned hereinbefore. We feel that these require detailed 

examination of the facts which is necessary for coming to 

N the conclusion as to whether the employees of the 
MES are 

entitled to the pay equal to that 
. of the 

- 

ir counterparts in 

the other departments mentioned above. Therefore, we 
feel 

-\that it Will be expedient, if the. applicant fileg' a fresh 
4resentation giving details o f the claims of the 

employees of the MES regarding equal pay. We also feel that 
Will 

be convenient for the respondents to decide the 

matter if the applicant 
files separate representation for 

each category of employees. 

7. 	
Accordingly we direct the respondents to dispose of 

the representation/representations if filed within one 

month from today by a reasoned order following the 
principles laid down by the Apex Court regarding equal 

work, equal pay and this must be done within two months 
from the 

I 
date of 

. receipt such representation/ 

representations ....... 
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representations. 

The application is accordingly disposed of. However, 

considering the facts and circumstances of the case we make 

no order as to costs. 

'D/-VjCE-CHAI1 , MAN 

'90/ MEMBER(A) 

nkm 

~~
'4 	 true '~'t.'Irtirjt ,d to be 

O;RTfb7U !;~ATR 

(IU 

Admint ITO S 

Do AAI 



ANNEXURE 

Tele.,  301 9-376 

DHQPO New Dolhi-I I 

9023716134/EIC(Legal-D) 	 Sep 2000 

To 

Sh Nonicfop ~-='-! Das 
Carpenter( Sk-illed) 
GE Umroi 

C"'OURT CIASM OA No 138/97 FUED BY NCTVF EMLOYEE,  S ) 
-A I. Q! V VV  A  M! N Ti 

ull-dersi"lled is divectr:d to refer lo the llorx'blo CAT Guwrdiati 0 

Btmcli 	I 	d'lted 18,11.99 ill OA'~-Io 138/97 whei-ein the colut hud 
olld ~.1119.to dispo ,3 ,~ of the. diredl~ d 1he 1'~v 	 ­w1*01olls if Mod wil4ill Ono 

month frola III 
' r
~ ;Iuovo (.10~ by a sjx~ akillg ord ~~r roillowilig 010 P 

. 
rillciple- ~ likid 

dami by tho API,- x CO 'Art regudl;ig "e q utA.1 work equal pay. 

2./ 
- 
As per recomnieiidatiop-s bfThird PaN,  Conuidssifm) for pn)per clua—,ificatiori 

,uld fifillelit illto ~q)propriale pay scales ill r,~ "spect of' illdustrial employee's ill 
-~Ill Expel t C19' *ficatioll ssl 

ChRil-In"Illship of a I -efired Hi911 Couitilik ,e was appoijited by the (;;vL The E CC 
had evalmiled ;III imiustrinI jobs, with rvhremce to the, job t1fle, ~ (J llcati olljj 
qualffludiol;sJob skllls' ~ physical ,effoll, melital effort, Vislial e-11,014, FeSpOP-Sibility 
for Jnachim~ and eq,  uIP file, lit, n-Ispotisibility I-or maferitfl, working' collditiolls,  etc, 
wid Ill-I'd av'~rd-,J "p-oil)t 	1br es~ ch aild ew'ry iob. 61) tlx,~ 611sis of co-re-latioll 
point 	evolved Oil the b8sks of' five PIXY sf. a- le's of '11iird Pay Commissloll, 
ituhistrial employes 

-upriple p ~ay smilep by, tho giy~n~ .. ~Ppf 
S~ Ibsl ,:~ quelltj)! all Almmalie7, C'ommittee had zilso'looked hito cerf ain anoma ie 

A. Out oFECC fifiatml, foranilt ri  at-t d tell) oil brusis pf unitnirnbi6 
I t~ collllllo 11dal i oils orthe. C 01111,111 ttee Which col ,Sis(ed of dfficial sicValid Staff 

	

Or'll-va D -~ p-wllflel"~Il COUll*  'IPCM) o"M i  iduy (if D ~--feii 	 'ble Tho -101.1 
%MA mv~ Court iii (~ A No 3999-4023 of' 1988' lmd hdd that tile 1 1 t i) , cli t of' pay 

- ~ oil 14c,  b;is i q, of.E( 	I'Cl co MMO W1111 M ils CROTIOt bc~ ti -C.-Tited ns art)iti -Tiry alld 
thecil"s"ifict"lioll by Ow EO was what t he J 1.1"'t we demailded- 



3. 	lbe Vill 	
pay Commission whilct rev . 

A ~~ Will,g the pily 	1by, industrial ell)PIOYCOS in 	 ishille lit 11.1 ~1 a 

	

iS on III-, 	of,300111jr1c ewl", 	
(I'lixt fl j ,~ 

r, cC MINItiolwd 	
is 	

uvti,on OfJQb Contents donc~ by ole 
Fe coil I tile ndia 	 oil 	 of ECC/Aimmulie. %,  

-ade  

	

"lls  you"I 	IliLs  .~ iven Ili,- 	I 

	

.,,her gmMS, Ill .you, 	 yoll 	
-killed grade 

'lot providod %T)-Y -Old 

"f) be, 	n, k4i. zt, ~., 4 ,~ 1% 1-1 N--, ,  v C: t? r 	t eci (1,  IU' 1)Q' l ' 	 RUIeS, ill CI)IN.D .  ill s 'o'  V'v , 	Armatil-a I tile sc ~de of 	950.-15 () o ( 	 1170.jlle ~ 	

Wluder, etc, "In) 
pre-n-,vi,sed) mid artz. pl-olljo ted ~o  tllf. sc:Rje  

R, 	

~N~ .Sed) 	 of 1  
\4 	1 

In Def4Qc, 
d. (rad(,- "~~m  till f).Ak) pppolrited 	pro- 01'RS.950-1 ~ 00 

an(I they) promoted to i1xi Higdlly F"killed gad"I 

AS,  mentioned Pbo.ve., tit-  lJon'bl e  r; 'Ju lln'C'me 
cc basis 	allvion, Ill tlllk~ citse Of StMe 

oil,  

OM V,~ 1'~'RIS 	Ma, lip., 113( 1 ct j, ors  .1 11ho is"me. of 
Court hfid (~x a 11) i 11, 	

~ tequal Inj,  1br c-cpmj wol,k.,, In this cli se  also tllc~ S, ulweille coulf had concedc'd ti la t tj )  
pay pre Inatter pr. 	 ()f posts wid o'(11111"Joll of 

	

Imal'ily for tile excutive 	
f6l' (be 0) , ~ ptly rolml .  li":sion, 7,110 court 	hold 11 Lrn ,  oqu ~d -,vol ~ 

ppplid I' 1) 	
orptly oil ChIssificalio n  or ill ational 	 Your pl. ,  

..11 	
i1c. k 	v 	have bxen gonted by Ule GO-vt~ oil 	of the classif 

Columiltee ~.vhirll 	 10n &,)na by 
U:, beell Specificall 

alld. lalt~r by t1le 	j),RY  coll 	y Iqflleld b.,~ the 1401A)IC. Supn-llle ("ouft 
A.",mved c * 	

11 	)mis ~ioll. Tlw GOA hiLs also in(voclucted at.j  progi-ess 
' 011 	R11 Gp B :.CZ emplopcs and You will -11so bQ~ eligibj e  

you. 	
Ill,(, 

(kynn wilditlow, -Pro h1fill(A by 

Yont .  vq)re1'1'C.j1(Wl Oil (1411ed 03 Jaa 2000 IS' 8Q ~xrdiylgly di"qmed of 

__J J1 

For I 
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S-32 .6 00 - F LXTE D 
6G(J - 100 - P. t ,-c,,o 

	

S-33 	,S.000 

134. 	S-34 	9,000 - FIXVED 	 `00 _X 	FIXED 

PAIRT-13 

REVISED PAYSCALES FOR CERT,-XIN 
COMAION CATEGORIES OFSTAFF 

The revised scales of pav mentioned in Column -4 of' this part 0 ; ~,~ e  Notification for the posts ment'lone(i 
Government 	 in Column -1  have ~een approved bV'  6.1'. However, it Inay be noted diai in cenain clscs ol ,  [lie scales o; 
pay mentioned in Column 4,'the recommendat ions of ihe Pay Commission 
are subject to fulfilment of specific conditions. These conditions relate 

inrer aiia to changes in' recrintment rules, restructuring ot cadres, redistribmion 
Of Posts into higher grades, etc. Therefore, in those cases where conditiorls 
such as changes in recrutin ent rules, etc., which are brought out by the P:1 i 	- 	 V Commission as the rationaTe' for the grant of these upgraded scales, it 

. 	
P  i  G  t- be necessary for the Ministries to decide upon such issues and agree to 

the~y 
EhEi3sTqF6~ tifiie posts wiij~ effect from I Tjl(~_), , In certa 	

I - 
in other cases where theie'-n-re conditions prescriU_C1d_YFffi_e PaV Commission as prcrcqu; these scales to certai 	 . . site for grant 

m posts such as cadre res 
' 
ruc(urine, redistribution )i' Posts ,  etc, it will be necessary for the Ministries/Depari'ment concemed 

:1-, not . only accer)t these pre-conditions but also to inipjL:tncn ,, them scales arc app~ 
ere or.e, ~)e seen that 

_qjo those posts. It would, 
in the recom—, 	ns -of ihe Pay Commission that such scaies 

iMD!: 	 mendatio 
nece ~, Sarily have to take prospectiN.c effect and tile concerned posts will ~e 9~'­ ,  :-:ed by the normal replacement scales until then. 

I- C 

~zoo 

0 - 2 5 0 ,-.  1 

COO 

F J,~'E D 

'5 - 3  -4  5 

3  25  '1 5.2 00 

-C 5,850 

,)-375-1 6.500 

~3754,500 
~375.18,OW 

,'-40()- 1 3 00 

`400,18,300 
-'-450-26 1' 000 

-450-20 !~ 900 

-450-22,1400 
i 

'500-22 , 400 

52 5-.24, 00 

600-26 0()o 

\A 
~0 

tog 

avocate, 



posts 

	
Prtsent scale 	 Revised Scale 

'~

Sl No. 
P t I 	 (Rs.) 

(3 ) 	 (4) 

XVIII. PHARMACISTS 
(a) Pharmacists possessing entry qualjricafion of V,  I F,19") 	1111" 4 1 500-1125-7,M) 

Diploma in Pharmacy 

IX. PHYsioTiui:RAPisrS AND OCCUPATIONAL -MERAPISTS 
(a) ~hyslotherakist/Occupadqnal Therapist 	 5,5(X)-l75-9,(XX) 

-SOPhysittillibirapistISr. Occupafio4g Therapisp 	2.375-t75-3,200-EB-100-3,500 	8,OOP-275-13,500 

XX. LIC AND SOCIAL IIEALTIj WORKERS 
oc 4c~ ical S ' 11 ' Workcr (holding qualificabon 

I  
iff Post 1,600-5G-2,300-EB-2,660 

in 'OhibuWon or Gradua6on with 2 ~ears Di  I a,i 
socalvUlk)'I'vil 

(b) Social Worker/Psychiatric Worker (holding 	1;400-40-1,800-BB-50-2,300 	5,50P-175-9,000 
Post Graduafion or Gradus6oq;with 

(c) Ntl ~* Officer (Grade ID/Probatio 	 .1, 	. I , 	0-2jJ0 EB-60- 	5,50.0-175-9,000 

	

n Officer (Ginde 	40040- 600-5 	0- 
-Y. vOr (1, 111 e,  

XXI. RADIO GRAITIERSti-RAY,  TECI-MCIANS 
it 	l.35N(~,I,440-.40-I.800-EB-50- 	5,OQP-150-8,DOO 

2 200 Vqvlxlli MAI fr,144s! 
AIWIOO-6,000 :  

irinj.!vmir#d '10 yea 
'd I 1p 

v
rl  

k 	 C NICUNS 	4~ 
~A  

4.6(~210" 606 
19,  -MA 

aanas 1 	 5,000-150-8,000 e er a 	 en=ce v egree. 	ewe 
MA i E jDjp;d 	in 

XXIH. GARDENERS AND NURSERY WORKERS 
Sr. GiMen Attendant 	 775-12-871-14-1,025 	 ~ ,650-65-3.21M-70-4,5(X) 
Asstt. Foreman 	 825-15-90D-20-1,200 	 3,0.50-75-3,950-804,590 

XX I V. VETERINARY STAFF 
Entry grade for all posts requiring a degree of 	 8.0.00-275-13,500 
B.V. Sc. and Animal Husbandry `W'idi registration in 
the Veterinary Council of lodia atilhe ininimurn 

essenfial qualification 

Assistant Vetefinarian/Biological Assistant/ 	1,200-30-1,560-40-2,040/1,4004) ~- 	5,000-150-8,000 
Zoological Assistant Possessing Q.Sc. Degrrc in 	1.800-50-2,300/1,600-50-2,300-60- 
Biological Sciences 	 2,660 

I C) St6ckman/dompounder/Stock AA$tt./Animal 	550-20-l.lZ:275-1,5(X) to 	 .4,(M-1004,000 
1-lus6andry Asstt;/Dresser 	 1,200-30-1,560-40-2,040 

(d) Pam-, Veterinary Attendant including Aninial 	750- . 12-870-14-940 	 2,610-00-3,150-65-3.540 
Attendant/Bull Atteridant/Catile - 	 : t.,  '. 

'Attendant/Syct/Camel AttendanqSheplicrds with 
ininimum qualification of 8th clals + 2 yea 
experience ofhandling animals 

-, XXV. TECITI ICAL SUPERVISORS & WORKSHOP STAFF 
Chargcman/Chargeman 'B'/Chargeman (Tcqhnical) 	1 ,400-40- 1.800-50-2,300 	 5,0(X)-l50-8,(XX) 
0 rude If/Jr.- Engineer, Grade 11 - (Workshop) 1, 

~sr. Chargeman/Chargeman'A' ) /Chargeman.11,  1 	1,600-10-2,300-60-2,660 	 5,300-175-9,(X)O 
(Technical) Grade I/Jr. Engineer, Grade I 	rkshop 

-Pa r  -ag ~ p —I, w 
No. (if 

52.90 
CM 

52.96 

52.96 

0 
52.103 

52.103 

104.65 

52,107 

52;107 

52.111 

55.129 

55.129 

52.291 

5j 1296 

~2'9, 6 

55.296 

54.38 

54,38 

Data Entry Operator, Grade oOA' 

Data,,  Entry Operato!, Grade  'C' 

XXVI. ECTRONIC DATA PROCESSING STAIT 

1.150-25-1,500 	 4,0(X)-100-6,000 
1,400-40-1,800-EB-50-2,300 	5.(?00-150-8,000 

1 

55.71 

55.71 	W 

PC; 

7  777 f .1 
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1~saqRd,eg 

Written. SUt ",elt$ IfOr and On bekalf Of tke 

Pf. sPondests 1 to 7 

written Statfaenta Ot
~
tko aboramot4d respondent s  

are as follows S 

0097 ot, tke 0 4,  No* 360/2001 .( referred 
,,to as tke -Mapplicatiom")kas bees served oil tke respondent s . 
- Ek e. resiRoadents kave gone tkro  NO tke sane and understood tke 
contents tkere ,  of* US interest of all tke respondents being 
14lar . Coamom at urittem atatSMORtS are filed for an d on 

It akalf of all tke respondents. 

Sat tkG .  stateftents made la tke application  P except 

Be QeOlfiftllY adMittods  are kereby denied by tke respondents *  

subuittiRS ParawiSe urittem statemsxt ss, tkS  

swer.ing reSPOntents be& to sabalt, tke baokground of tke case s, 

ick may be treated as a j4rt Of tke written stateaenta as 

0VMd of Itke case are as follows  S 

I 



Us NCTVT employees Association kas filed 0 *A-* 

No* 360/20CI in tke Hon 0ble QT #  Gawakati to fix tke-pay of 

tke aPPLicmts at-a kigher rate as kas been granted to otker 

department Uke MW etc. 

Se Association kad earlier also filed 0-PA* Noo 

1 ,38/97 In Kca"ble CAT*  Guyakati. ox all most all of suilar 

issUQ8* Neu 09 US afflioation is baTTed by Tea-judicata gkg 

Th-e ,~:eld OA was disposed. of by tke Ron 9ble Trilunal vide its 

order dated 18 Nov 97 directing tke respondents to dispose of ,  

tke representation Of the aPPlicarts tkrou&. a Reasoned order 
I f011owing tke principals laid down ty t1ke Apex Court regardIng ,  

equal works, equal pay, Tke Individual uss served accordingly ,  

a reaefted order by Army IQ -B-jx--Cte Brag& vide tkeir letter 

'No* 90237/6134Aic (Legal Z) dated 14 SeP 2000 -o 

CPpy. of letter a=exed kerewitk ard marked as 

As Per re000rendations of Tkird Pay Commission for 

proPer classification and fiftent into appropriate pay scales 

in, respect of irdue-trioal employyes In Defence Sat0oliskmentp 

as Expert ClassifIvatiora Committee under tke Mairmaiskip of 

a retired RIO Court Judge was appoirtod by tke Govt. fte 

BOO kad evaluated all industrial jobs s, witk reference to. tke 

'b Job title -t edumtional qualifications #  jo ikille g  pj~ytji"l 

efforts mental efforts, visual efforts, resporsibility for nackise 

ewd equipments responsibility for material s  working conditions 

etc* and kad awarded Vointe score for eack and every jobe Qr 
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0A tke basis of cc-relation point range evolved cm tke basis 

Of five Pay scales of Sird Pay Commission t  Industrial employees 

were given appropriate pay scales certain, anomalies aris:Ing out 

0 f BOO fite-en t formula an d r evo ved them on basi e o f unan imous 

recommendaticas of tke committee wkick consisted of official 

side and staff side members I of tke Department Council (JUK) 

Of M121SUI Of befencee 2he IoM $bIG Supreme Court In Ck Woo 

3, 999-4 023 of 1988 kad keld tkat tke fitment of my scales on 

tke basis of ROC recommendations mnot be treated as arbitrary 

and tke fitment after tke classification by tke BOO was wkat 

tke justice demanded. The Vtk Central Pay Coamission Ukile 

reviewing tke pay wales for industrial employees in Defence 

establiskmert kas also 'been taken into account tkat tke exLetiug 

fitment is On tke basis of sciePtifle evaluation of.job con-

tents dome by tke BOO mentioned aboveo 

40 	Tkat witk regard to tke statements made in par& 

It 2,P 3t 4 and 4.1 tke respondents beg to state tkat tke state-

ment$ contain in Paragrapiks I s  2*  3# 4 sad 4 ol of tke appli-

cation are matter of record and do sot require any specific 

comments from tke answering respondents# 

5* 	Sat witk regard to tke statements made in para 

492 and 4* ~ of tke application. tke respondents Ibeg to allte 

tkat tke applica&ts association, was registered under Trade 

Vnion Act 1926 by Gowto of Me&-kalaya and its jurin-diction 

of representation is limited only witkin territorial boundary 

of Megkalaya State ukerein MRS industrial establiakment like 



Ah 

GrB 99illang s  GB(AF) WILOR9 aNd GS UNrOL 0xiSts- fte said 

associatift was not competAiRt .  to make tke application on 

h0k2lf 99  MRS exPLOY008 at large Out side the 4urisdictiox 

Of Meakalaya State as Up bee* dome as per Annexure  ft *A" 

Of tke Application* b tke instant application wkerels a large 

number Of MRS employees workiwS .  Under GR Narmgi t  GH 0 (AF) 

Borjkar, GB Guwakati g  GE. 61,10kar and A Gf(I ) junbirgram etc 

situated In -and around Assax kave also been included. ra 

We connection COPY of tke Association letter Nov NCTW/ 

(A)/MG/01/Gex dated 310 Selpt#96 vbick "bgt&RtiatA tb o  above 

SWOMORt Is enclosed kerewitk as Annexure 1/2 * A Itkousk 

aR association KV file a case cabskalf of its autkorisod 

members oaly but tke institution  of tke application, zust, be 

dose by tke &SBOCIOU14M in 	member's provided by 11ale 

40 )(b ) of tke CAT (Pro cedure ) Rule 1987 as Jadioated above 

But Wis kas not been doise In tke Instant case 

6* 	ftat wiU regard. to tke Stat ,63exts made in para 
4 *4 # of Us , applIcat4oll tke resPondents 'beg to state tkat tke 

respondents do not admit, anytklag wki* are o0strary to and 

1209usist0at witk tke record. 

T* 	. Ikat witk regard to tke,  statements made In PaM 4*5 
of tke application,, tke ,  Respondent beg to state tkat tke 

IsdustriRl exPlOYees Of J)R:COXce establi4went were fitted In 

appropriate pay 800, 11C 02 tke basis of tke poist score given 

'by tke ZxPert, Classification Committee ;&OR 16 Oct 81 2ke 

cOntexte of applicants for oqual pay witk tke %VD tke rea-

pondents beg to state tkat as per Recruitment Rules ja MVD 



, ~r2 — 	
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of- 

also  WresOnt Armature Wlsder 9to are An tke so& le of 
RSO 950-1500 (Prelreviasd) and are Promoted to tke wa 

Of ROO 1200-16- (Pre vevised) . wkick was equivalent to  13 

Grade II In Deftape ZgtablisMext o The applicants also  

ca aPPOIAted In tkO 8  ' le Of 800  and Placed Jx tke scale of 

950-1400 on completion of two years service 11 tke grade 

interns 6;4Y Of I letter Wo. 3810/D$/B & M/Civ V94 dated 

1 5 Oot 1984 'Wexure 

80 	 S&t wilk regard to tke statements saft ja 

Par& 4*6 #  tka respondents beg to state tk&t tke nature  Oj 

work of tke praftom/St ograpkers compared to tke app an 	 licants, 
is 09MPletel-I different* As such tke applicants can lot 

claim US same pay s6ales as tke Mr&ftSMM/StezozraPkers,* 

Sat witk regard to tke Statements m ade  ja  Para  

4#7# tke TOOPOndents beg 1*0 state tkat tkis kas no relevance 

to Us case in as Suck as in tke appolatment, letter issued 

to Shri woxderfal fterai l, Vsk Mock as tke, pay  sca le was,  a -

a4vertentIl Reatione d as R a - 330-460 wMck was aawmded to 

-400  Vide CWB SkillOR9 ( APPOINUng autkoritjr ) letter. lt s* 260  

No* 1266/B/3969/BIA dated 11  Jul 83# COPY attacked as 
Annexure -tA 

100 	Mat with regard to tke stat6melnt made I% Pa ra 4 At 

tke respondents beg to . state tkat Ue Scale as nextioned by tke 

applicants are not correoto Ike scale given, to the said Mri 

Pkarai was 330-4 00  wkick was amended subsequently to 260-400 

being overalCkto All suck tke &ppliomt s can not make apy  claim 
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on tkie. Ike respondentv also to state tkat tke nature of 

work of tketDrafteman and tke applicants are completely diff-

erents Ja tkis retards Us respondents drav tke attention of 

tko Ron"ble Tribunal tke Judgement of Hon'ble Supreme Court 

Ja Civil Appeal No t 1 1486 of 20 Aug 96 an Annexure - 1 

U regardi to the statements made in para lit 	ftat wi 

499& Of tke application tke respondent beg to state tkat the 

Industrial "ployees of Befence establiskment were fitted in 

appropriate pay scale on the basis of tke point given by tke 

expert classification committee fr6a 16 Oct #  1901. On tits 

basis of tke anomalies committee recommendation wkick was 

appointed subsequent to tke 300* certain trades were upgraded 

'to skilled from seal skilled. The anomalies committee kad 

recommended tkat Vesk laduotion of direct recruitee witk. 

Ift ITI certiAcates etc be in tke seal skilled grade after 

aftams allowing themadequate time for tke on tke job trainlag 

for a period of two years* Was recommontatioza kave bees 

included In tke ,  Sovt* letter dated 15 Oct 1984 issued In 

respect of MRS* 

Copy atta&ed as Annexure R/6 

120 	ftat witk regard to tke statements made is Para 4#1 0v 

the reiVondents beg to state tkat tke mature of'vork of tke 

Mraft astan/Stenograpker s or Zrivers compared to tke applicants. 

is completely dIfferento As suck Us applicant cem, not claim 

Us pay scale as tke draftsman or an jy other suck cadre. 
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Tkat with regard to tke statements made In Para 
the respondents beg to allto tkat the equation of po sts  

and equation of pay are matter primarily for the executive 

Oovto and Expert bodies like Pay Oommission'and not for Courts* 

In this regards the respondents draw the attention of tke 

Tribunal tkat wkile disMissing the oases decided during Us 

course of Judgement in the case of state of Madhya pradeak 

-To- Tromod Bkartlya & Ors the BaVeme Court had observed tke 

10we concede tkat equation of posts and equation of pay are 

matters primarily for the Ixecutive Government and Upert 

Committee bodies like the Pay Coamissjo* and not for Courtse e  

Copy attacked as Annexure -R/7-k 

14e 	Tkat wttk regard to the statements made in Para 

4*12 9  the respondent to reiterate the statement made Jm 

Para 14 above* 

15-o 	That with regard to the statements made in Para 

4*139 tke respondent beg to state tkat the applicants have 

compared theaselves with the draftamast and stenographers in 

sack Wa of this application and prayed for pay scale equal to 

them* The respondent reiterate that tkere is a lot of 4iff-

erente in t,,.rpe of work, Bence it c-an not be recommended for 

pay scale at par with At draftsman/stenographera or any otker 

category* 

16 * 	Sat witA regard to tke statements made in para 

4914* tke respondent beg to state that the matter was sabmi-

tted to Rig .)Ler Headquarters for consideration and now on the 
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implementation of Vth Pay Commis sion $  tke pay o:f the appiicant a  

kave been fixed U Ike new sea le e 

IT, 	Tkat witk regard to the statements made in Para 4915 o  

therespondent to reiterate the statement made JA Para 18 above 

of the applioation-0 

lot 	ftat with regard to.tke statements made In Para 4*16s, 

of the application are matter of record and do not require any 

specific comments &on the answering respondentso 

190 ~ 	 Ikat witk regard to tke statement a made in Para 4 &17 

tke R e-epondents ,  to reiterate the statement Bade Ja Para 9 abive 

204 	T-kat with regard to the statements made In para 4916, 

of the application =YAx=d;t=x 	tke r espondents beg. to state 

that the application are matter of record and do not require 

MY OeOific comments Von the answering respondents, 

210 	2ket.witk regard to tke otatements made in wa 4*19P 
tke 

the respondents beg to state that application are matter  of 

, record and do mot re4uire any speoigic comentg  from  tke asgor~ ing  

resPondentse 

22* 1 	Sat with regard to the alltement a made in pera 4*20,, 

tke respondents beg to state that the aspect of Principal of 

equ.al pay for equal work has been e&Wned In detail tke 

Supreme Oourt In tke case. of state Madhya Tradeek in respect 

of Promod B.Nwtiya mid otlaere reported JA 1993(l) NO 7 5390 

fte Apex court has repeatedly pointed out that tke Court and 
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Vibunal should not try to fix tkO Pay Scale Of tke different, 

oatecory Of employee$ olly OIA principle of 04ual pay  for  

equal work* 

23#1 	Sat with regard to the statements made in Para 4921 1v 

the respondent beg .  to state -  that tke respondent do not kno w  

about any suck case piga ge*  

249 	.Sat witk regard to para 4*22 and 4#23 P tke respon- 

I 
dent reiterate the statements Made kereizabove # 

25- 	ftat with regard to the statements made in para 5*1 

to 5-6. the respondents state that under the facts of tke case 

and issas involved s, tke grounds show by the applicants can 

Not Oastsiu In law* NORCS tke aPPlioatift is liable to be 

dismissed witk cost* 

26 * 	2hat XtMVMW US respondents has no comments to 

Offer with regard to tke statements made is Paft 6 and 7 of the 
f 

application, 

979 	Sat with regard to tke statsments made in para. 8*1 

to 8*6 the respondents state tkat under the facts and circum-

stances of the case and provisions of law,, tke Mlicants are 

a : ot entitled to any relief wka.tsoever as prayed for and the 

application is, liable to be dismissed with cost as devoid of 

any merit * 

In the premises aforesaid* It is* 

tkerefore t  prayed tkat Your lardgkips would 

be pleased to kear the partieg g, peruse A" 
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the. records and after heaTiag Us Partlee f  

andperusing the recordes, skall f=th~r-be 

pleased . to dismiss tke application witk 
a 

00 at .0 

ILI 0  R-IFI-q AjjO1 

MY ---1 'PIOIJ 	 Pr e sent Ly. 

wor king as tke 	 rr-7) f-.2)0 

being competent and duly aatkorised to sign tkis verification 

do kereby solemnly affirm and state that tke statements 

made In P al ar 	/2 are true to my knowl,edge, 

and belief#  tkose made In para-3 ~3 belag 

matter of reoordes, are true to sy Information derived tkerefrom, 

ond tke rest are my kumble submission before this lion"Ible 

Tribmal o  1kave not suppressed any material fact$* 

And I sign this verification Olt tkis 	tk day 

of NoveAber  2001, at Gavahati 
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DJ4QJ)() New DoIlli-11 
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Spp 2000 To 

Sh NoniqopE~ l Das 
j Carpente-r(Skilled)' 

GE; Umroi 

r ,A,l I  
U w 

The uIIdarz3 j(T JJe( l 	dil, 
11011ch 	'Iellt 	

0 	ecfc- d to refir (o Jllt~ 	 CAT auw  
18-11 - 99  if) OA No 138/97 	

Mali, M.
v.0Ild0-Im.t0 (li p  ,~ 	 10 Coult lla~ . O'~ 	Of Ille. 	 .1 

fi,)Irl tile 
~Ibove (Jpj,~

.,t)y It sl)etlkill,~ 	 if filed will1ill Ono down by ti lt?. 1\ - 	 r(Allowilkv 	-- P-1 Court regur(lillg 1 'equij( work e-rpill 	 pl-illciplp s~ l l~ij 

2," 
	

As,  p (,l ,  I ,eco , 	0 
CO  (uld filillent jilto 

s  'Cale's ill ll ~q-)Oct of 'i b 	
Expelt. ' Cl ass 	 (Itish"ial empl ;oyees in ii -Inall"llil) of II I et irc,  

o 	 h'Z1d-('Va1(llt1ed all indusu,im 	witil 	
d by (Ile C;Ovt. The E. 

-ence to tile  qual 'f1c ritiollsjub skills, PhYsical . effoll 	
el 	 job 	

edtic'n'tiollt1l 
fol ,  Intielline 	 mental eff,()II 
and 11"I'l nwf~

,(!t% eqt0prilellt) IeSl)olisibility 	 I'eSp()PSit)iIi ~v (I lot "Oillt 	 'or 	vv`orking C()Ildi 
Point mng 	I , 
	

161' eDch "11)( 1 (%. Vol ,, 	 tiolm e(c )  ge evolved Oil Ille bas i 	 Job. Oil Ow I)JI'Sis of co-l-k~ l a ji oll  "Idustrial 	 oflive plky scule-S of , 111ird Pay colikillisioll were. ' 	 s , e, 

" - 
_ 8"Vp'],  -- ~PPITJI)IJ RIO . , 1 ):,Iy SCII J Oq 1by., Ile  C  Joy(..  

'i l l o f, 	 lind Ills 0 	E(-.,c 116,10I)l forilmirt 	
0 looked ill(o cer( ,  

Y"Ul 111110 1 )da I i of Is, 	(fia commiftee WItAl"I(I r('ITl0"i0(J  "'e ll' Oil bytSiS* 	
es of 	 F  Qr 

Council(K"Al) 
o`1\1*fI`S 1,f -y of 	

00 	d Is 
ich colmi-Ved of official !~.i 

ofl))I*em k~ 
C' -CA No 3999-4023 of' Jqf3 k 	 Tho 1101) ,ble 01 , , "1 	 8,  -find held (fiat tile filmelit 01,  pay 

Isi, 	M rccoallnoildni 
N cTlic'S oil f1w t), 
the fifilwlit ;.Ifl QJ ,  fi le  C' 	 WOtlfed ns,  lu t)jl, 1113, . E c,  ww" whol Ille by aw  'c 

do I till Ilded. 
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' 1111 ce e-S 	 "Mowin 
cc 	s oil 	is 0, 0 

	

rl'c evD1 11111 i on  01-j 	Otilit tljtj t 1 1 10, 
te c On I 	 above.. On 	 ob menda,ti ons  , 	-acle I I 	le basis, of 	/,A3 , COntents do lle, by  
iu1j'also 	

'N out,  (I 	has beell ul) 	 10111ali es  cor 	tile given llit4her 
g 	 Yo.i. ir to -killed 

	

that ftmcfior.)s.FV)d 
	I't. 	

have 
Ply SeWes is P.e I it e  c  ll 	 "o t provia,-( ally 

	

elit 	 4ced tn  be 	 '3i!), 1 dle scale 

	

ts, q 	 Vy 
t~f 

Roo 	50--15 '0  (Pre-re ~i,ed) -.  
rt-'Nisd) 	 etc., ~11-'  it, 

equival.nt Moted to The s c u j Deh~ ll' 	 to 	j 	e  

	

ce 01RO. file 	11 	
% 	_j 	, , 	of Rs. Sod sc,,11e., of RS.950 	 V) .t)  p 	Ill t),)  0 , 11 t  

	

1200-18()0.  ill(IS  t1l 	-15()OVIld 
OnlWolljoled,1011)(Q-1 	e 

(Te is ljol discrim ,11.6. 1', 	i8lily,  81"illed 
do 

e fitmol i t ofjild t,", 	d t1bove, the 
.3,11, 	 on ble 	C, 

(1,) 	
t)jj)Pj0YOes 

oil 	 1114d 
Upheld the 'CC 	 file C0.1if 	 Md 01"S  Nr(,, 	I (I  1,  -1  ~- 

V13hatlip, Ill ,d 	Of8flife  II)s 0 	 ill (jetlill file 	
'to( 	 CIRSO 

3111)1'eme collif 	S,`Zlle~ of le (I tla l PRY 1br 11  Z1Y are. illalt.,. 	1110 cojl 6ed(, d 	 V61.kt. 	
IS111"I)IO j)rlr1la1:i13, 	 41)e equ *ai 	 In filis C11se  1,  file 	govel, 	ioll  Of'Posis luld - U11tioll o f% PaY 	 lllrt~ jj t alld 	u q 

Tile Court 	I' 	 Ill ,! Exp-q,t Dodi- WIRY. be  Pr 	 told 11 :  . "!Q 

	

oPerlY T,1 ) 1 ) lio(l ili 	 ol the 	o 	 %)j'jjjj' 
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- MI)l 
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N CT VT T i n e d I n d U S t r,  i 
riviliar, Employe es  

Sep 96 

RIO 	 hInr+S) Engineers 
Sf) rO, n 	 S)hillong 

	

INITIMATION AND PRAYER FOR 	OGNITTnhi nr:- -r 
C, 

TRAINED  INDUSTRT41 rTUT1 In"I EMPLOYEES ASSOCIATION(ME-0 
ME  G 	 G 

We have the hnnOUT- 1 	infor,fn YnU E.,b0Ut--j-j(.~ tLj],y 	S t i 10 t e d -NGTVT Tr,aineri Tndustrial- c 	 -1 Civilian Employees Asso(— c(:~ l  , .1ation Tr,  ri c JP Unic)n 'RPg:i.str,F.kr Meqh-alayp..j Ghj Y-knitj Undel. Tracle Urlic)ll A(, 1926. The Assc-Iciation has come- into exis -h, t.r, a.T,  Tr, acle Ll 	 W E f 31 -8--96 v i d 
No 9Z... (::It 31-8--96. 

2. 	T h P A ss o i a t i c.) n i 	P U r'e I y- I n cl I-! s t r:i 	-;oci.atian EMpIcr,/f.-r~ , - a I Possessing NCTVT certificate under,  MES f:7 -:.~;tab I iE:hmen-t, . v i 

OE Shillong 	(i 	G E A 	 GE Ual 
I 
 r o L  

C c) p y 	t 1 -1 IF! ~ c- n n s t j, t Lj t j. o r., ;;k I-, d I q t c) f me mberes and lit--t 0 -f f i c: e b e a. 	 J. 
1- 5  O_f a 

ssoc: i a t i 	is ellclosecl herewiti-3 -for YOUl",  ...'In-formation and action please. 

a I Council. of Tracle 
4 	The association ~ NCTVT is N a t i'on L 
tic.3nal. Tr,P:j.nj.n( 

- ~ 

	 F)I-e ,.sent a d d 1,  c- 
Sh j. 1 .1 ong 

a n I n tj Y C) U 

YOLWS fait)-l -fLA.11y, 
: Stati .c)n 

X X 

a te d 	 (NA Borbhuiyan) 
96' 	 GerieT-aj qc- cl-pt ar- y  

N`l-'T V T 1-  r,  a i n e d I Il d U S t r~ i 
a t i on Copy to 	 (MES) 

The Enginef-Y"in Chiefs 	 AHQ 
-;e, PO-DHQ, New Delhj-.-jjc-,jf~ ij, 

' 	- 	-'.. 	. -L  General-y-Or'(4"arlis.-ti 	DiT- ector,-Rte OT-g 4 
or, 

( CiV )  JCM, AdjUtar-It 	's By-arlc-h, AHQ, P0-T)HQ New - Delhi - 1.1 ~)011-- 	

' ­ - The- ChiClf EFIginepri Headquartev East 	'ommand Fort ~Jijjiam, Calcutta*-'l- 	
rn 

- C 
The CE Shillo l-Ig  Zone. 	z * ad Eagl- r:,-.j jj r-3  C j  
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